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INCREASED GOVT SPEND IN INFRA SECTOR

Thyssenkrupp targets 2x
revenue growth in 2 years

GEETA NAIR
Pune, June 13

THYSSENKRUPP  INDUS-
TRIES INDIA (TKII), an indus-
trial plants and systems com-
pany, islooking at a 2x growth
initsrevenuesinthe nextcou-
pleofyears. After doubling rev-
enues in the last four years
from 1,200 crore to 2,500
crore at present, the company
expects the growth trajectory
to continue thisyear.The com-
panyhasits highest orderbook
backlog of 5,000 crore.

“Wearebullishabout growth
in India due to a positive busi-
ness environment and a strong
focusoninfrastructure capexby
the government despite the
complex global environment,’
Vivek Bhatia,managing director
& CEO, Thyssenkrupp Indus-
tries India, said.

The company’s growth has
been on the back of good
demand generated by the gov-
ernment's infrastructure
spendingand policy pushinthe
mining, sugar and energy sec-
tor. TKIIisinto the manufactur-
ing of sugar plantsand machin-
ery, open cast mining and bulk
material handling systems,

cement plants and machinery,
boilers and power plants.

According to Bhatia, the
company consciously moved
away from competing on costs
to competing on value and
from projects to products. Dis-
cipline was needed in the EPC
business to walk away if the
price was not right and it was
possible todo thisina growing
market, he said.

This contributed to the
highest-ever revenues and
highest-ever profit. Many EPC
companies have not survived
and have gone out of business
while the company gained

We are bullish

about growth in
India due to a positive
business environment
and a strong focus on
infrastructure capex by
the government
despite the complex
global environment.

VIVEK BHATIA, MD & CEO,
THYSSENKRUPP
INDUSTRIES INDIA

market share, he points out.
There hasbeen asignificant
capital expansion by major
miners with 145-plus new
licences awarded for various
commodities and these were at
various stages of planning.
They would all require equip-
ment for excavating, crushing
and conveying over the next
three to fouryears, Bhatia said.
The mining industrywould
need a shift from the tradi-
tional truck and shovel
method to mechanised con-
tinuous mining systemswhich
has the potential to improve
productivity, he said. Accord-

ing to Bhatia, this process has
just started and it was a posi-
tive trend for the industry.

Bhatia said TKII has a broad
range of technologies available
toprovideacontinuous mining
system with a minimal envi-
ronmental impact,reduce opex
by 20-30%, operate safely and
get payback in five years. These
mines canwork round the clock
along with conveyor systems
without any intermediate han-
dling and lower the life cycle
costs.The major costsin the pre-
sent system of mining in India
largely consist of drilling, blast-
ing,fueland consumables.With
the adoption of modern sys-
tems, the cost of drilling and
blasting can be avoided and
opex costs significantlyreduced
by employing electrically oper-
ated continuous systems.

Thyssenkrupp has two
manufacturing units in India
at Pune and Hyderabad, and is
celebrating 75 years of busi-
ness in India.

Home construction picks
up pace in top seven cities

FE BUREAU
Mumbai, June 13

THE PACE OF construction in
the residential sector seems to
have picked up with top seven
cities — Delhi-NCR, Mumbai
Metropolitan Region (MMR),
Bengaluru, Hyderabad, Pune,
Chennai and Kolkata — reduc-
ing their burden of stuck and
delayed houses.As on May 31,
2022, there were around
479,940 unitsworth over34.48
trillion that were launched in
2014 or before and remained
stuck in various construction
stages across these cities.This is
down from 517,000 units
worth around 34.84 trillion at
the end of December 31,2021.
Data from ANAROCK shows
that as many as 36,830 lan-
guishing homes were com-
pleted in seven cities between
January and May 2022, result-
ing in reduction of stuck and
delayed units. The number is
further down compared to
August 2021, when there were
638,000 units stuck/delayed,
meaning 149,000 units have
been completed in the nine
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City May 2022
Bengaluru 26,030
“Chennai 5,190
"Hyderabad | 11,450
Kolkata 23,540
MMR 128,870
NCR 240,610
Pune i 44 250
Total | 479,940
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Source: ANAROCK Research

months to May 2022.In terms
of share, NCR and MMR
together hold a 77% majority
share in the stuck or delayed
projects, while the southern
metros Bengaluru, Chennai
and Hyderabad have just 9%.
Punehasanear 9% share,while
Kolkata accounts for a minus-
cule 5% in the overall share.
Prashant Thakur, senior
director and head (research),
ANAROCK, said, “What is
notable is that developers are
maintaining pace despite con-
siderable headwinds from
increased input costs. The fact

that housing demand has
remained strong in last two
years obviously helps. Several
larger developers as well as the
SWAMIH fund and NBCC have
taken overstuck/delayed inven-
tories and are seeing them to
completion.”

With nearly 16,750 units,
NCR saw the highest number
of stuck units completed —
from 257,360 in December
2021 to 240,610 by May
2022-end. Currently, NCR’s
cumulative burden of stuck
units exceeds I1.81 trillion,
down from 1.94 trillion.

Most AC users
avoid after-sale
service/repair
over high cost

FE BUREAU
Mumbai, June 13

AROUND 76% CONSUMERS
who ownairconditionersdonot
get them serviced by manufac-
turer/companydue to high cost,
complicated contact process
and time constraints,according
toafinding by LocalCircles.

According to the findings,
two in three consumers say the
service arm of air conditioner
manufacturer charges 50% or
higher compared to local ven-
dors to provide service/repairs.
Also, high cost is the prime rea-
son why consumers do not get
air conditioners serviced by
manufacturer/company.“Con-
sumers want BIS to issue stan-
dards fortheaftersale customer
service of white goodsand CCPA
toissuerulesthat ensure timely
redressal of service grievances,’
the company states.

According to LocalCircles,a
large number of complaints
against AC manufacturers
state that they are extremely
slowtorespond when it comes
to the after-sale service.

I

NOTICE INVITING TENDER TﬁTA

| Gujarat State Petronet Limited (GSPL) is laying a gas grid, to facilitate gas TATA POWER
transmission from supply points to demand centers. GSPL invites bids from
THE TATA POWER COMPANY LIMITED

competent agencies for following requirements vide “single stage, three-parnt”
Corporate dentity No. (CIN): L2Z8320MH1S19PLCO005ET

bidding process:

. : . " d. Office: BEombay House, 24, Homi Mody Street, Mumbai 400 001,
Tender-1: Appointment of agency for Construction Supervision & Project Tal. +21 Eﬁﬁﬁﬁ 282 E-maiI:yta1apmvan@t%pw.rar.zum Website: www. lalapowar.com
Management services for Chhara LNG Connectivity Project

Delhi Jal Board: Govt. of NCT of Delhi

OFFICE OF THE CHIEF ENGINEER (SDW) NW
THROUGH EXECUTIVE ENGINEER (CIVIL) SDW-NW
6th FLOOR, VARUNALAYA, PH-Il, KAROL BAGH, DELHI-110005 e-mail: eecsdwnw@gmail.com

PRESS NIT NO. 17 (22-23) EE(C)SDW-NW

o
¥ ‘l_i

'Le;" [ Name of Work [ A;ﬂ?:':t ﬁ;’,ﬁ? TeF"eier Di',tfet:,f,::'re;se sz‘,g'f;‘;?;t“:;e Tender-2: | Construction of office building at Paguthan terminal of Bharuch NOTICE OF THE 103" ANNUAL GENERAL MEETING AND E-VOTING
(Tiz";':') (inRs.)| (inRs.) e- P:;‘;‘:;me"t . pr:)ecr:l?::n?r:to:cgﬂl:ltion base of GSPL Naotice is hereby given that the 103rd Annual General Meeting ("AGM") of The Tata Power Company Limited (the
] ] ] ) : A .3 H £ "‘Company') will be held on Thursday, July 7, 2022 at 3.00 p.m. (15T) through Video Conference (WO yWOther Audio
1~} Construction-of-New-boundary-walf-at-Radio-colony side-behind JE{ 46,69, 144/ 93,500/ 500/~ 10-06-2022 20-06-2022 Tender-3: | Housekeeping services for GSPL Bhavan Visual Means ("OAVM} to fransact the businesses as set out in the Notice of the AGM, In compliance with the applicable
'(I)'::fc?e'r 8382;“833 ?22:46811? under EE (C) SDW NW. Up to 03:00 PM Tender-4. | Rate Contract for Maintenance & Restoration of Optical Fibre provisions of the Companias Act, 2013 (tha 'Act’) and rules mada thareunder, read with General Circular Nos_14/2020
- - Cable (OFC) for GSPL Gas Grid dated April B, 2020, 17/2020 dated April 13, 2020, 20/2020 dated May 5, 2020, 02/2021 dated January 13, 2021, 21/2021
PRESS NIT NO. 16 (22-29) I::(C)'S'DW-NW

dated Decembear 14, 2021 and 0272022 dated May 5, 2022 issued by the Minlstry of Corporate Affairs ('MCA Circulars')

Interested bidders can view/download details. viz., Bid Qualification Criteria (BQC)

tem: Name of Work [ Amount |- Earnest - Tender | Date of release Last date/ time : and Circular Mas. SEBIHCYCFD/CMDACIR/P2020/79 dated May 12, 2020, SEBIHOWCFDICMD2ICIR/P2021/11
No. putto | Money = Fee | of tender in of receipt of and Tender Documents from hitps:figspl.nprocure.com. Delails can also be| | dated January 15, 2021 and SEBIHOICFDVCMD2ICIRIP/2022/62 dated May 13, 2022, issued by the Securities and
(Tiﬁn:: r) (nfe)| fnRe) e- p:;::emmem epr;i':‘r’:;gf:gﬂ ol viewaed on GSPL Website (hitp:/iwww.gspegroup.com/GSPL/). Bidders can Exchange Board of India (*SEBI Circulars'), tha Company has emailed the Notice of the 103rd AGM along with the link

to the Integrated Annual Report for FY 22 on Monday, June 13, 2022 through electronic mode only, to those Members
whose e-mail addresses are registered with the Company / Registrar & Transfer Agent ("RTA") - TSR Consultants
Private Limited ('TCPL")/ Deposilories. The requirement of sending physical copies of the Annual Report has been
dispensed with. However, physical copies of the Annual Report for FY22 will be sent to those Members who
specifically request for the same.

submit their bad through https:/'gspl.nprocure.com and all future announcement
related to this tender shall be published on hitps:/igspl.nprocure.com anly.

For following tender, details shall be available on GSPL Website
(http:iwww.gspcaroup.com/GSPL!) only. Bidder 1o refer Tender Document for

10007~ 1U-UO-2Uzz 2c-U0-cUczz

Up to 03:00 PM

—t1—~Construction-of MoorumRoads including providingandtaying of90,29;744/-11,81,000/-
drainage system at Coronation Pillar STP under EE(C) SDW-NW.
Tender ID 2022_DJB_224150_1

PRESS NIT NO. 19 (22-23) EE(C)SDW-NW

-r,tf:_' " Mo T: et ndt e':: a MEoneEySt IEF'e'CeIE' Ezoltfetecn' d'eEIrEiEn'SE toaf“redcaeteip] tr'o"f'e mode of bid submission The Integrated Annual Reporl af the Company for FY22, inter alia, conlaining the Notice and the

(inRs) | (inRs) |(inRs)|e-procurement  tender through Tender-5: | Empanelment of Engineering Consultancy/Architect Services for| | Explanatory Statement of the 103rd AGM, has been uploaded on the website of the Company at

system e-procurement solution Civil Building / Repairing and Associated works htlpa.J'hwm.tatapnwar.cnm.'pdffinyustnr—ralatlanshDSAnnu_aI-Rapurt_-iE_lEI-irz-pdf and may also be accessed

. ith—drainagesystem—ati1;93;76;080/-13;88;000/=1 1000/ 10-06-2022 24-06-2022 from lI'_la FF_:lE'r.I'ETI! E.Ell.'JICIT of tha wehmte:::-::rﬂha Stock Exchangesie, BSE Limited { BSE_ 1and Matonal E'Icu:k_ E:|n:-:;h.r=||'||_:;|=_L

$::22$TB 8222-2 DB 224153 1 Up to 03:00 PM Date of tender upload on both websites: 14-06-2022 @ 15.00 hrs. IST Pf_"'"j'ﬂ Limited ("NSE") ﬂt_'l"u'!!’.'l!:'=l1§.ﬂ.!ﬂd.|_ﬂ£m'!1 and wll‘itlﬁiﬂ-_?ﬂm. respectively. The AGM Nolice is also
—DIB_ - GSPL resarves tha right fo cancel andior alter bidding process at any stage without available on the website of Naticnal Secunties Depository Limited {'NSDL") at www.evoting.nsdlLcom.

Remote e-Voting:

In compliance with Section 108 of the Companies Act, 2013 read with Rule 20 of the Companies (Management and
Administration) Rules, 2014, Secretarial Standard - 2 on General Meetings issued by the Institute of Company
Secratarias of India and Regulation 44 of the SEBI (Listing Obligations and Disclosure Requiremeants) Regulations,
2015, as amended from time to time, the Company is providing o the Members the facility to exercise their ight to vote at
the 103rd AGM by elecironic means only before the AGM, during the proceedings of the AGKM and upto fifteen minutes
from the conclusion of the AGM in respect of the business to be transacted af the AGM and for this purposa, the
Company has appointed NSDL for facilitating woting through electronic means.

The detailed instructions for e-Vollng are given in the Notice of the AGRM. Members are requested to note the following:

Further details in this regard can be seen at https://govtprocurement.delhi.gov.in aﬁ'ﬁl.gﬂl.ﬂﬁ' any reason. GSPL also resenas the r,igl_hr fo ."-'BJE‘-S‘? any or all af fha hios

received at ils discretion, withou! assigning any reasons whalsoever,

Sd/-
ISSUED BY P.R.O. (WATER) (Anil Kumar Sharma)
Advt. No/ JSV/ 184/2022-23 Executive Engineer (Civil)SDW-NW

“STOP CORONA; Wear Mask, Physical Distancing and Maintain Hand Hygiene”

FOLLOW-UP PUBLIC ANNOUMNCEMENT FOR THE ATTENTION
OF THE RESIDUAL EQUITY SHAREHOLDERS OF

PURVI VANIJYA NIYOJAN LIMITED

Corporate ldentifcation Mumber: LS1809WE1 BEIPLOCOA308T
Registerad Office: 14/1B. Ezra Siree, Wankd Trade Cantre, Kodkala - 700001,
‘West Bengal, India
Tal. Moo 03323215647, Esmail: penBiEgmail com; ‘Website: www purdvanifya.com i=|-]

I DBI ASSEi Mﬂl‘lﬂgEmEﬂt LImItEd PUBLIC NOTICE EXTRA ORDINARY GENERAL MEETING

CIN: USS100MH2010PLC 199319
Registered Office: IDBI Tower, WTC Complex, Cuffa Parade, Colaba, Mumbai - 400005 AND REMOTE E-VOTING INFORMATION b)

Corporate Office: 4” Floor, |IDBI Tower, WTC Complex, Cuffe Parade, Colaba, Mumbai - 400005 In purzuance of the Delisting Offer mede by Raghav Commarcial Limitsd {"Acquirer 1) and
Giltadged Indusiria! Securities Limitad {“Acquirer 2°) (hareinaftar collactivaly refemad to as

@ 1DBI [mutval
The remote e-Yoling will commence on Monday, July 4, 2022 {9.00 a.m. I5T) and will end on Wednesday, July 6,
2022 (5.00 p.m. IST). The e-Voling module shall be disabled by NSDL for voting thereafter and Members will not be
alkowed o vote electronically beyvond the sald date and ime.

Facility of voting through electrenic voling system shall also be made avallable duning the proceedings of the AGM
and upto fifteen minutas from the conclusion of the AGM,. Members attending the AGM through VE/IOAYM, who
have not already cast their vote by remote e-\Vioting on the proposed resclutions, shall be able to exercise their right

e e e e e e e e e e s the “Acquirers” for acguinngup bo 3,77,379 (Three Lakhs Sawanty-Sewsn Thousand Three during tha AGM
Hundred and Seventy-MNina) fully paid-up eguity shares of the {sce valee of Rs.10.00/- ]
NOTICE CUM ADDENDUM NO. 05/2022-23 ["Equity Shares") re|:::rresantmg ;5!:_';1% .51 th: é;i. paid-up equity share capital (Offer )  Meambers who have already cast thair vale by remate a-Voling prior to the AGM will be eligible to participate at the

Shares”) of M/'s Purd Vanijya Miyojan Umitad (PURYVIVAN" or "PYHL" or “the Company®),
and tender of 2,35, 008 Equity Shares raprasanting 16.01% of the tokal paid-up equity share
capital of the Company, which had been subsequently accaptad by the Acquirars d)

This Follow-up Public Announcemant ("FPA% is being made in accoedance wih the

AGM but shall not be enfitled o cast their vote again on such resolution(s) for which the Member has already cast
the vote through remote e-Yoting prior to the AGK.

The voting rights of the Members (Tor voting through remote e-Voting or voling during the proceedings of the AGM)
shall be in propartion to their share of the paid-up Equity Share Capital of the Company as on Thursday, June 30,

CHANGE IN ADDRESS OF OFFICIAL POINT OF ACCEPTANCE

Investors are requested to take note of the change in address of the official point of acceptance ("POA")
of the schemes of IDBI Mutual Fund as under:

- - provisions of Regulation 27 and other applicabée provisions of the Sacurities and Exchange (e b ' : ; ; ; ; ;

Location Current Address New Address Effective Date Eoard of India: [Deksting of Equity Shares) Regulstions, 2021, as ameaded fram lime to 2022 ['Cut Qfﬂ:_rme ). Aperson wh::rsg name is recorded in the Register of Members I}Hﬂfﬂ'lE_HEQIE'[EF _c-f Beneficial
time, [Delisting Regulations™, made to the Residual Equity Public Sharsholders") Owners maintained by the Depositories as on the Cut-Off Date only shall be entitled to avail the facility of remate

KFin Technologies Ltd. _ KFin Ta;.hnnlngias Ltd. it 1,42.371 Exquity Shares representing 5.70% cfits bobal paid-up equity share capits e-Voting as well as voting during the AGM,
Karnal 18/369 Char Chaman, Kunjpura Road, 3 Randhir Colony, June 16, 2022 of the: Company, to tender their Equity Shares. g] Any person whao acquires shares of the Company and becomes a Member of the Company after the dispatch of the
Bahind Miglani Hospital, Karmal - 132001 | Near Doctor J. C. Bathla Hospital, ! This FPA i in coninualion 1o and should be read in conjunclion with the following AGM Notice and holds shares as on the Cut-Off Date, i.e. Thursday, June 30, 2022, may obtain the login 1D and
Kamal (Haryana) - 132001 CHOCUFMEN]S: password by sending a requasi al evolingiEinsdl.coin ormay contact an tell fres numbers provided by NSDL: 1800

T i p T e e I R T o i la:l Initizl Public P.I'll'rElIJI'lIZEI‘l'lB-"dlZ|-E1BI:|T|“-tH'E-dEg,'.JIJ|g,I":l1 2021 l:'lP‘.ﬂ'IZ '.|DE{| QEH] al‘l.-lj 151}':] 22 44 3|:|

This Addendum shall form an integral part of Statement of Additional Information, Scheme (6] Detailed Public Announcement dated Tuesday, Dctober 18, 2021, published in the fi  Members who need assistance before or during the AGM, can contact NSDL at evoting@nsdl.co.in or call on; 1800

Information Document/Key Information Memorandum of all the schemes of IDBI Mutual Fund,
as amended from time to time.

newspapers namely baing Financial Exprass (English Daity) (&1l Edition), Jansatta
(Hindi Daily) (Al Edition] & Duranto Bengali Daily (Kolkata Edtion)*Newspapers™} om
‘Wadnasday, October 20, 2021 (*DIPA");

Lalter of Ofer daled Wednesday, Octaober 20, 2021 ("LoF") dispaiched to the Public
shareholders on Friday, Qctober 22, 2021,

1020 980 ard 1800 22 44 30,
Registration of e-mail addresses:

As per the SEBI Circulars, no physical copies of the 103rd AGM Notice and Integrated Annual Repart will be sent to any
fMember. Members who have not yet registered their e-mail addresses are requested 1o follow the process mentioned
{d] Post-Odfer public announcement dated Tuesday, Movember 02, 2021, published In the balow, before 500 p.m. (IST) on Monday, June 27, 2022, for ragistaring thair e-mail addresses o receiva the Nolice of
Mewspapers on Wednesday, November 10. 2021 {*Post-Offer PAT. the AGM and Integrated Annual Report for FY 22 electronically and to receive login 1D and password for e-Voting:

Dafisting Notica ssued by The Caloulta Stock Exchangs Limited vide its notice number I For Members who hold shares in Electronic form:

T fi CEELDMS | 1 13, ! ; ) T ; :
EE:E;‘;D{: E;Tml.im?:.—ﬁi; ;;_SEE ,I_TE &;i-ﬂ-:ﬂ?:i';."nﬁidu;;ﬂcjaﬂmfi;r'-'t?ii"gggg‘- a) Visilihe link hitps:tepllinkintime.co.n/EmailReg/email_register.himl

For IDBI Asset Management Limited .
{Investment Manager to IDB| Mutual Fund) e}

od/-

Company Secrelary and Chief Compliance Officer

Flace : Mumbai
Date : June 13, 2022

Statutory Details: IDBI Mutual Fund has been set up as a trust sponsored by IDBE| Bank Limited with {2)
IDBl MF Trustee Company Limited as the Trustee ("Trustee” under the Indian Trusts Act, 1882) and

with IDBI Assat Management Limitad as the Investment Manager, menticning the effective case of delisting of the Equity Shares of the Company being bj Selectthe name of the Company from dropdown.
Mutual Fund investments are subject to market risks, read all scheme related documents carafully. Decamber 14, 2021 ["CSE Delisting Notice®): ¢} Enterdetalls in respactive fields such as DP 1D and Cliant D, Nama of the Membar, PAN details, mobile numbear
M Foliow-on public asnouncerment dated Thursday, Februasy 24, 2002, published in the and e-mail ID.
: : Newspapers on Friday, Febnsary 25, 2022 {"FPA"). 4] Systemwill send OTF on mobile numberand e-mail ID
Lorngendurm 10 the Detalled Public Statamend (OS] and Dralt Letber of Offer (DLOO) for the attenton of the public sharsholdess of 1. DISCOVERED PRICE AND EXIT PRICE g] Enter OTP receivad on mobile number and a-mail 1D and submil.
in terms of Regulaticn 20 of the Delisting Begulaticns, the Discoversd Price had besn ll. ForMemberswho hold shares in Physical form:
s I ‘ A G E N I N D I A L I M I T E D determinad at Rs.800.00/- {Rupees Eight Hundred Onlyl per Equity Share, and the a) Visitthe link https:(ftopl.linkintime.co.infEmailReg/email_register.html
sama had baen accepted by the Acquirers in terms of the price determinad under the bl Select tha name of the Company from dropdown.

Raverse Book Building Process in compliance with Ragudation ¥ read with Chagrar IV
andd cther appficable provisions of the Dalisting Regulations ("RBBPY) as the final price
for the Dalisting Cifer ["Exit Price”)

SUCCESS OF THE DELISTING OFFER

In accosdance with Heguiaton 24 of the Delisting Regulations and & stated in para 14
of the DPA and para 14 of the LOF, the Delistng Offer would be desmed to be
succasstul cndy if 2 minimam number of 2,530,616 (Two Lakhs Thirty Thousand Sia
Hundrad and Sixtean) Offer Shares are vaildly tenderad at or bedow the Exit Price and
soquirad Inthe Delisting Offer 21 the Exit Prica so &9 10 cause the cumulative nurmber of
Equety Sheres hald by the Acquiress togather with Prormoters! Promoter Growp post

o} Enterdstiails inrespective fields such as Falio no. and Certificate no., Namea of the Member, PAM details, mohile
numbser and e-mail 1D

d)  Systamwill send O TP on mobile numbar and a-mai [D.

g) Enter OTP received on mobile number and e-mail 1D and submit

Updation of bank account details:

Members who have nol updated their bank account details for recening the dividends directly in their bank accounts
through Electronic Clearing Sarvice or any ather means, may follow the following instructions to do so:

Registered Office: No SPIC House, 4th Floor, Mount Road, Guindy,

- 032, Tamil Nadu
Tel: +97 44 40754075 | Fax- +91 44 40754099 | Email: compa 5 B )

Website: www.sicagen.com | Corporate ldentification Number: L74900THN2004PLC053467 % 4

Contact Person: Mr. B. Chandrasekar, Whole Time Director

VOLUNTARY OPEN OFFER FOR ACQUISITION OF UP TO 40,00,000 FULLY PAID-UP EQUITY SHARES OF FACGE
VALUE OF ¥10/- EACH (“EQUITY SHARES"), REPRESENTING UPTD 10.11% OF THE TOTAL VOTING SHARE

i =i Physical | Send hard copses of the fallowing details/documents lo the Registrar, TSR Consullants Private Limilad
i the ecouesition thraugh Acquiztion Window Facility or OTH to be equal toof i excess ya pe g 9 '
CAPITAL (DEFINED BELOW), FROM THE PUBLIC SHARERHOLDERS OF SICAGEN INDIA LIMITED (“TARGET of 13,20,867 !Tnin:eegn ks Twenty Mhisusand é’.g.,t Hundred Sixty-Seven) Equity Helding | (TCPL)atC-101, 1st Floor, 247 Park, Lal Bahadur Shastri Marg, Vikhrod West, Mumbai 400 083, latest by
EHMFA”?H' E‘lr AMI HDLDIHEE FHI“ATE LIMITEI] {“AEQUIHEH"}. I:E.H;IEIE r'EI}r:i-EI'Itll'rg Bn'i-ﬁ’: i m;ﬂﬁ;ﬂ'ﬂ FIEIEI (]a] EE]IJI‘I:,-' shame -'JEFIILH] ol the ':l:lmpaﬂ].-. MDHdEI],r. June 2?. 2022

- ; - ith- - . ACHTNN I SR " Form ISR-1 al ith s ing documents, The said form i flable on th ite of the
This Gorrigendum to the DPS & DLOO is to be read together with: (a) the PA dated April 29, 2022, (b) the DPS |} | 5, 1, ngBR 235,008 (Two Laks Thirty-Five Thousand and Eight) Equity Shares have R oA Pl bt By W i el ool S
published on May 06, 2022 in Financial Express (English daily) all editions, Jansatta (Hindi daily) all editions, been validly tendered and acquired at the Exit Price, which is higher than the Manimurm wabsite oftha RTA gt htme-iAcoln Lé;nn i;'u'h-:um_e-fr{‘fﬂ hlmll' '
Pratahakal (Marathi daily) Mumbai edifion and Makkal Kural (Regional language newspaper (Tamil, Chennai) where Jcoptncs oo e o Ecpl St e gt i Existing Offa: s i : .

: : iekee mantsoned abosein Para 2.1 b} Cancelled cheque in original, bearing the name of the Member or first holder, in case shares are held

the Registered Office of the Target Company is situated) (c) the DLOO dated May 12, 2022 2.3 The Delisting Offer is thus deemed 1o be sugeassiul. jointly, In cass namea of the halder is not available on the cheque, kindly submit the following
The shareholders of the Target Company are requested to kindly note that the DPS & DLOO shall stand modified 3. OUTSTANDING EQUITY SHARES AFTER DELISTING documents:

In accordance with Regulation 26 read with Begulation 27 of the Dalisting Ragulations,
all the Residual Eguity Public Shareholders of the Company who did not or weare not
able to parbcipata in the REBP Deksting Offer, may tender thesr Egquity Shares bo the
Acquirers at the Exit Price for a period of one year following the date of dalisting of
Equety Shares from The Calcutia Stock Exchange Limited. namedy being Decamber
14,2021 {*Exit Window"} and avail tha exil opportunity &t the Exit Price;

I} Cancelled chague in orginal,

i) Bank attested legible copy of the first page of the Bank Passbook / Bank Statemeant bearing the
names of the account holders, address, same bank account number and type as onthe chegque leaf
and full address of the bank branch.

;) Gelf-attested copy of the PAM Card of all the helders; and

to the extent of following disclosure:

“The Acquiirer s a deemed promoter group of the Targe! Company and corrently doesn't hold any equily shares in
the Target Company, The exisfing promoter group of the Target Company holds 38. 78% of the current paid up capital
of the Target Company. The Acquirer along with the existing promater group of the Targe! Company holds maore than

25% of tha current paid up capital of the Target Company and hence is making voluntary offer under reguiation 6(1) 4. For more details of the Delisting Offer, the shareholders can access the LoF at the i L ; :

f the Takeover Requlations. ™ webs#in of the Company al wwwounvivaniya.com, Manager fo the Offer at d) Self-attested copy of any document {such as Aadhaar Card, Driving License, Election ldentity Card,
ST gula 4 At CApitaksaUAre.in, Fegistrar ioihe OBer 3l v Besallinancal com; Fassport) in support of the addrass of the first holder as registered with the Company.
OTHER INFORMATION 5. The Acourers hareby invite the Residual Equity Public Shareholders to tender their Furthar. Members are requestad to refer to process detailed on https:iteplindia.co.in/home-KYC_htmi

shares by contacting the Company and/ or Regstrar. If the Residual Equity Public

and proceed accordingly.
Shareholders have sy quernies with regards to the Delstng Ofer, thay should consult - 4 gy

1. All ather terms and conditions remain unchanged.

2. The Acquirer accept full responsibility of the information contained in this Corrigendum and also for the obligations the Manager to the Offer or Registrar to the Ofter as per the details givan below. Al EEEEE :ﬂhgmb&rs ht:_ldin% ;har&s in electronic form are requesied to update their Electronic Bank Mandate with
: : ather terms and conditions of the Delisting Ofer az gat forth nthe DPA and LOF rarmaen oildirg ir respaciive 5
of the Acquirer as laid down in Takeover Regulations, - _ iicharged
3. The Corrigendum will also be available on SEBI Website {www.sebi.gov.in) and on the website of Manger to the Manager tothe Offer: Reglstrarto the Offer: In view of the continuing of COVID-19 pandemic, in case of non-availability of the bank details of any Member, the

Company shall dispatch the dividend warrant/cheque to such Member, through postal or courier services and in case of
any disruption of postal or courier services due to prevalence of COVID=-1%in containment zones, the same will be sent
upon normalisation of such services.,

M. P. M. Parikh [FCS 327, CP 1228) or failng hirm, Mr. Mitash Dhabliwala (FC5 8331, CP 9511 ) or failing him, Ms. Sarvan
shah (FCs BEAT, CP 11717) of Mis, Parikh and Associates, Company Saecratanes has been appointed by the Board of
Directors of the Company as Scrutinizer for scrutinizing the remote e-Voling process as weall as for voling during AGHM, in
a fair and transparent manner,

The results of the remote e-Voling and votes cast during the AGM shall be declared not later than
two working days from the conclusion of the AGM. The results declared, along with the Scrutindzer's Report, shall be
placed on the Company's websile www.tatapower.com and on the website of NSDL www.evoting.ngdl.com
immadiately after thair declaration, and communicated to the Stock Exchanges whare the Company's Equity Shares are
listed wiz. BSE amnd NSE and be made available on their respective websiles viz. www.bseindia.com arnd
www.nseindia.com.

Otfer (www.saffronadvisor.com)
Issued on behall of the Acquirer to the Offer

SAFFRON

* o o o o energising ideas

SAFFRON CAPITAL ADVISORS PRIVATE LIMITED
605, 6th Floor, Centre Point, J.B. Nagar,
Andhen (East), Mumbal - 400 059, Maharashira, India;
Tel. Mo: +91 22 4082 0%06; Fax No: NA
Email id: openoffersi@saffronadvisor.com | Website: www.saffronadvisor.com
Investor grievance: investargrievanceg@saffronadvisorncom

BEETAL
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CAPITALSCIUARE®

Teaming together to creats value

CAPITALSQUARE ADVISORS
PRIVATE LIMITED
208, 2nd Floar, AARPEE Cenire, MIDC
Road No 11, CTS 70, Andheri (East),
Mumbai - 400 093, Makaraskira, India;
Tel: 022 GEEA 99905/ GET42 B3532,
Websibe: vweaw capilalsguans
Ernail b tansmay banerjepicapiialsquane in
{ pankila pateliEeapitak=guare.in;
Gomtacl Person: Mr. Tanmoy Banerjes
bz, Pankita Patel,

BEETAL FINANCIAL AND COMPUTER

SERVICES PRIVATE LIMITED

Bestal House, 3rd Floon 99, Madandgr,

Beerine] Lipcal Shopgerg Cenre, Mear Doty

Haraigsh Qs Mandr, Kew Delhi = 110062,

India;

Ted: 011-295G1 28183, 26051061 26051064

Websibe: www beptafirancial com,

Email Id: beetakTamgreil com
Deetababeatallinancial com;

Gontacl Person: Me Purit Millal,

General Manager For The Tata Power Company Limited

E SEBIR tratiom Moc BIMODDDT2219 SEB| Registralion No: INROOGOD02E62
SEBI Registration Number: INM 000011211 | Validity: Permanent - oo Jelhsralis H. M. Mistry
Contact Person: Mr. Gaurav Khandehwal! Mr. Elton 0'souza Signed on behalf of the Acquirers Place: Mumbai Enmpanyl EE' cretary
Place: Chennai, Tamil Nadu Date: June 13, 2022 e e Raghav Commevcial Limed | | Date : June 13, 2022 FCS No.: 3606
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